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IN THE . CENTRAL ADMINISTRATIVE TRIBUNAL - &

NEW DELHI

O.A. No. 322/91 199
T.A. No.

DATE OF DECISION__ 10.1,1992

Shri Y,S, Bisaria , Pguumer Appllcant

Shri J.S, Bali,Sr.ARdvocate uithAy@%&% forthe Pgmumar(sgﬂaplicam
Shri 5.5, Tiwari, Counsel

Versus
Director, C.B.1. Respondent
 Shri M,L, Verma ' Advocate for -the Respondent(s)

The Hon’ble Mr. P.K. Kartha, Vice-Chairman (Judl.)

The Hon’ble Mr. 8;&. Ohoundiyal, Administrative Member.
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Whether Reporters of local papers may be allowed to see the Judgement ?
To be referred to the Reporter or not ?

" Whether their Lordships wish to see the fair copy of the Judgement ?

Whether it needs to be circulated to other Benches of the Tribunal ?

(Judgement of the Bench delivered by Hon'ble
Mr, P.K, Kartha, Vice-Chairman)

The grievance of the applicaﬁt wvho is wvorking as
Senior Scientific Officer, Grade I in the Office of ths
respondents, relatés to his nun-cungideration by the
D.P,C. for prohotion as Principal Scientific Df ficer
even though hse fulfils the requirements for thé same in
accordance with the relavant recruitment fules.
Y. There is no dispgte as regards the facts of tha
case, The applicant ha§ completed five years of servics

in the post of Senior Scientific Officer, Grade I on

11.8.,1990, According to the recruitment rules which uers
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notified in 1982, the system of flexible complementing

and in situ promoticn shall be followed in the matter

F
i

of promotion of departmental of ficers in the grades o

Senior Scientific Of ficer, Grade 1, Senior Sciasntific
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D%Ficer, Grade 1 and Principal $cientific gfficer., Thi
is, however, subject to the following conditions:-
(i) that the numbsr of of ficers in the gradsa
of Principal Scientific OfPicer shall not
exceed tﬁirty per cent of the total number
of posts in the thrge gredes of ths.
Principal Scientific Officer, Senior
Scientific Officer Grade I and Senior
Scientific Officer, Grade 11, and
(ii) that the total numbher of oFFiceré shall not
gxceed the total sanctioned strength in
" these grades at any point of timse,
3. The selection is to be made on sach occasion in
consultation with the Union Public Service Commission,
4, The raspondents forwarded to the U.P.S.C0, tuo
names for selection to the post of Principal Scientific
Of ficer, ngmely, Dr, S.R., Singh, and Shri P,S, Naysar,
both of whom are senior to the applicant, As ths
applicant Fulfils the eligibility requirements, he submits

that his name should also hava been sent for selection to
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the U.P.S.C, along with the above mentionad of ficers,

| This was not done and that constitutes his grievance.

5, The respondents have stated in their counter-

af fidavit tgat there is only onme sanctioned post of
Principal Scientific Officer which has already been filled
up and that there is ﬁa regular vacancy, Howesver, undsr
the scheme of in situ promotions, 9 pérsons can ﬁold the
posts of Pri ncipal écientificlﬂfficar at any point of timef
including the sanctioned strangth o? cne post of Principal
Scientific Of ficer( 30 per cent of one post of Principal
Scientific Officer plus 10 posts of Senior Scientific
Officer, Grade I ana 20 posts of Ssnior ScienﬁiFic 6fficer,
Grade I1), At present, theras are only two officers holding
the postsof Pringipal Scientific Officer and sesven morg
persons can be appointed to the post of Pri ncipal Scientifie
Officer under in sity promotiaons, Under in sity promotions,
the actuél post hald by a person will get upgraded and such
promotion is purely personai to the indiuidualiccncernad.
6. The respondents have stated that the case of the
applicant, along with other eligible officers, is alr eady
und er propass and a separate proposal in regard to their
in situ promction would be sent to the U.P,S,C. af taer
completing all the required Farmalitieé.

7 We have gone throuch the records of the case
carefully and have heard the lgarned counsel for both
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the parties, As the respondents have stated in their

counter-af fidavit that the case of the applicant along
‘rMVWlfh)fn } r‘z;—‘
with others will also be processed for in situi_ws do
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not consider it appropriate to issus Q?VFDECiﬁ'C

dirsctions to the respondents, The respondents shall
all ®~

expedite the processing of the case of the/aligible

persons for in situ promotions without any undue dslay.

The application is disposed of accordingly, Thers will

hae no order as to costs,
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(B.N. Dhoundiyal) {(P.K, Kartha)
Admini strative Member Vice-Chairman(3Judl,)
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